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Salts filed for Compensation iftlnst 
Railways

1M. Shri Mohan Swarup: Will the 
Minister of Railways be pleased to 
state:

(a) the total number of suits filed 
against  the  Northern  and  North- 
Kastem Railways separately for com­
pensations in respect of loss,  partial 
delivery and non-delivery of consign­
ments during the years 1954-55, 1955- 
56 and 1956-57 in the civil courts;

(b) how many of the  above suits 
were decreed by the courts  against 
each Railway; and

(c) in how  many  of  the  above 
suits, costs were awarded  to plain­
tiffs against the Railway Administra­
tion and how much cost was incurred 
by the Northern and North-Eastern 
Railway in defending the suits?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and (b). 
A statement is laid on the Table of 
the Lok Sabha. [See Appendix I, an­
nexure No. 54.]

(e)  Separate statistics pertaining to 
these details are not maintained.

Decrees against NX. Railway

Ui. Skuri Mohan 8warap: Will the 
Minister of Hallways be pleased to 
state:
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(a) how many decrees passed by 
the civil courts  during the years 
1954-55, 1955-56, 1956-57 and 1957-58 
were  put  Into  execution  against 
North  Eastern  Railway  and  with 
what results;

(b) what was the total amount of 
costs of adjournment of suits allowed 
by  the civil  courts against North 
Eastern  Railway  during the years
1954-55, 1955-56, 1956-57 and 1957-58; 
and

(c) whether it was not possible to 
avoid such costs?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) A state­
ment is placed on the Table of the 
House.  [See  Appendix I,  annexure 
No. 55.]

(b) 1954-55 [  N° Separat* ®CC°unt of
1955-56 1 Z  expfndlt«r?  h”
1956 57 I  en maintained by the 

 ̂Railway for these years.

1957-58 Rs. 2,688.

(c) No, Sir.

Holiday Homes for Officers

111. Shri D. C. Sbarma:  Will the
Minister of Railways be pleased to 
refer to the reply given to Starred 
Question No. 50 on the 12th February, 
1958 and state:

(a) whether  Government  have 
since finalised their scheme for pro­
viding cheap holiday homes to their 
officers on similar lines as have been 
provided for their non-gazetted staff; 

and

(b) if so, the main features of the 
scheme?

The Deputy Minister of Railways 
(Shri 8hahnawas Khan): (a) and (b). 
The matter is still under considera­

tion.




